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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIRAL BE

Oriainal Application No. 536 of 1999

New Delhi, this the 10th day of March, 1999

ROM BLE MR. JUSTICE ¥.RAJAGOPALA REDOY,VICE CHAIRMAKI.J)
HOM BLE SHRI N.SAHU,MEMBER(A)

1

. A.S. Naravans Rao, S5/o ]ale
A.Ramachandralan, Aged about 48 YRS

Resident of 18A/10, WEA, Karolbagh, wa
Delihi~5, AND EMPLOYED AS Under Secretary
(S&T) Cabinet Secretariat, Government of
India, Room Mo.7, Bikaner House Annexe,

)

Shahjanan Road, New Delhi~1) —HPPL TCAMT
tAnplicant in person)

Vaitsus
1. The Ssoretary {R), Cabrinat
Secretariat, Governmmaent of nelia,
Room Mo, 7, Bikaner House Annaxe,
Shatjanan Road, Néew Delhi-ii. - -
Z. The Sacretary {Farzonnell,
Bepartment of Personnel & Training,
Ministry of Personnel, Futilic

Griswvances & Pensions, Morth Block,
Maw Dalni. -RIESPONDENTS
: O R DE R{ORNM)

B}f" REddY ¥ ;H. ol

Hezmrd the party in person. The grievance of
the applicant 1s that the amendment sought te  bhe

would atfect his promotional chances o Ehe post  of

v}

Director in  the Cabinet Secretariat. .
z. I the rules are amended and tr En%rthey &re

found illegal, then only the applicant is entitled to

Pt Ehe DA, Secondly, this Court csnnot interfere With
the amendment of the rules unlesc they are made mola Fise
Oy _

mrd amended in & dic seriminatory mannsr to affect the

applicant only. No such grievance is made in this CEne,

in this view of the matter, the 0A is dismissern at  the

admission $tage7 oy TkMaN\}VLMNL .
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{ H. SAHU ) { V.RAJAGOPALA REDDY )
MEMBER (A ) VICE CHAIRMAM(I)



